TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

Or.3.-8.T0.-37.-10042026-271689
CG-K A-E-10042026-271689

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

g, 1757] TS RReetl, AT, X 10, 2026/ 20, 1948
No. 1757] NEW DELHI, FRIDAY, APRIL 10, 2026/CHAITRA 20, 1948

T AT
[aferor aferdt o (Rt @)

1L
T, 9 I, 2026

FT.IM. 1826(3).— Fra 1T ALHIE o ¥ ATATHTT 1989 (1989 1 24) (& =a# T8+ T2 I
Stertaae FgT T 8) FT &7=T 207 FT IT-GTT (1) FTT T&T ThAT T TINT T gU, Tg THTLTT T ST &
TETT T AT AT 6 forg Ut i 1, et sfera e saa 3utes et # foar g, mar asa
o TSretT, Zferor e # ferer 3ot oS, ia, e - geacdtl f[aaeTe- ATEhTST THT JIg L R0l TR ST
o TorT Sruferd &, TR S o SIS e o [olT STqAT SIerd =l J9olT Fedl o

I 19 F Baas § Fle AE, TH ATGAAT & 1T § THTF T qE0G & o4 &7 F 1w 3
ST T 91T 209 Fir IT-GTT (1) F LT TATh TAIST 6 70 THT GIH 6 S 3 START 6 daer §
A=Y IST THAT B

T T AT, FAH ITIErhTLT, 77, TATE G s7oie srferawrey, aferor wra, s & forfea #
3T STTOTT 37 SHH SHe MYTE ST (h0 STUI AT He79 IRt Safyshar aaf<rs =9 T a7 fafer
AT F ATLAH & TS FT TG T&T TRAT S0 i U3 F9ft safrwat v gaars e qom vt sfiw
ST, ATQ FIE BT AT, LA o T S qeH ARt saedsh THe, q7 3Mael g, ATTrhal &7 AT v
ST AT AT T T,

2567 G1/2026 (1)
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3<% srfarfaare v e 209 ¥ IT-amer (2) F el wery wrferer g R T @ e sifaw
LR
TH ATEAAT o T o AT 7 FT AT ST o= Fawor I qe497 AT & Fwraag o
IS g FHle W AArhar g1 sHaHT FLTeror foram ST g 2
AT

TaT TS & ZFErr Mar e 7 e W RS, serfa Srade-geaedi- faas=e- areniet ImEr
gdweer qRESHT % forg srfSta i st et sy w6 = wige A g WRa @i Rawr =
TH &

Sre =1 = 2 fErer war
st = giw &t Faar

LR e DILVATC IR AL AT | T THRT &A1 | ATERgyr & g
S TETET &
TRATH
1. Tt Bt I 147 1 (HT=-5) (ster) 0.0418
F (FFATH) 0.0418

[T, |. 4. 271/F/5 =T /2025-26/9F f&ava/1727]
ASTT AT, HEd Tema i sTteahrr / [/,

STE Frast

MINISTRY OF RAILWAYS

[South Western Railway (Construction Organisation)]
NOTIFICATION
Bengaluru, the 9th April, 2026

S.0. 1826(E).— In exercise of the powers conferred by sub-section (1) of Section 20A of the Railway Act,
1989 (24 of 1989) (hereinafter referred to as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which has been given in the Schedule annexed hereto, is required for
the execution of the Special Railway Project, namely, Hospet-Hubli-Tinaighat-Vasco-da-Gama doubling, in the State

of GOA, hereby declares its intention to acquire such land:

Any person interested in the said land may, within Thirty days from the date of publication of this notification
in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose under sub-section
(1) of Section 20D of the said Act;

Every such objection shall be made to the Competent Authority, namely, Incharge Land Acquisition
Officer/Deputy Collector and Sub-Divisional Officer, Mormugao, Vasco Goa in writing and shall set out the grounds
thereof and the competent authority shall give the objector an opportunity of being heard, either in person or by legal
practitioner, and may, after hearing all such objections and after making such further enquiry, if any, as the competent

authority thinks necessary, by order, either allow or disallow the objections;
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HILT =T TSI AT

Any order made by the Competent Authority under sub-section (2) of Section 20D of the said Act shall be

final; The land plans and other details of the land covered under this notification are available and can be inspected by

the interested person at the aforesaid Office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the proposed Special
Railway project of Hospet-Tinaighat-Vasco-da-Gama doubling in the State of GOA.

Name of the District: South Goa

Description of the lands notified.

Sr. No. Village/City Taluka Survey No. Sub Div No. Area proposed for
acquisition in Ha
1. Vasco city Mormugao 147 1 (CE-5) (Part) 0.0418
TOTAL area in Ha 0.0418

[F. No. W.271/CN/BNC/2025-26/Land SRP/1727]

AJAY SHARMA, Chief Administrative Officer / Construction,

Bengaluru Cantonment
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